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In the Court of  the Additional  Sessions Judge, FTC Biswanath Chariali. 

Present: Smt. T. Hussain 

Addl. Sessions Judge FTC                              

Biswanath Chariali. 

                    Sessions case No.54/17  

                      U/S 366(A) of IPC 

                                                 State 

                                                                       -Vs- 

                                                         Md. Farhad Sikdar @ Farhat. 

                                                                              ............ Accused  

              Arising out of  G.R Case No.455/15 originated from Biswanath Chariali  P.S 

Case No.259/15, U/S 366(A) of IPC committed by the then Ld. S.D.J.M(M),Biswanath 

Chariali. 

 

 

                                                              

Advocates appeared:  

For the prosecution  : Ms. J. Kalita , Addl. PPs    

For the defence        : Mr. G. Borah.    

Evidence recorded on  : 04/10/2018 & 10/01/2022. 

Argument heard on  : 24/01/2022 

Judgment delivered on  : 24/01/2022 

 

Judgment 

1.          The prosecution case in brief is that on 18.08.2015, the informant Smti. 

Ritu Singh lodged an ejahar, alleging inter-alia that on 07-08-2015, her 17 year old 

daughter had eloped with accused Farhad Sikdar @ Farhat and they started living as 

husband and wife. 

2.           Accordingly Biswanath Chariali PS case No.259/15 was registered, 

investigated into and finally charge sheet was submitted against the accused Farhad 

Sikdar @ Farhat u/s 366(A) IPC. 
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3.  After appearance of the accused, the then Learned S.D.J.M(M), 

Biswanath Chariali committed the case to this Court for disposal. Accordingly, this 

Court took up the trial of the case. 

4.             Vide order dated 25/07/2017, my Learned Predecessor framed charge 

against the accused u/s 366(A) IPC. On being explained & read over, the accused 

pleaded not guilty to the charge and claimed to be tried. 

5.           During the course of the trial the prosecution examined four 

witnesses. As there was no incriminating evidence against the accused, his 

examination u/s-313 Cr.P.C was dispensed with. 

6.Points for determination: 

  Whether the accused on 07-08-2015, at village- Ambari, under 

Biswanath Chariali Police Station in the district of Biswanath, had kidnapped the 

daughter of the complainant under 18 years of age to go with him with intent taht 

the daughter of the complainant may be or will be forced (or seduced) to illicit 

intercourse and thereby committed the offense punishable u/s 366(A) IPC? 

7. Decision and reasons thereof:  

                 I have heard the arguments advanced by the learned counsel for the 

parties and perused the materials available in the CR. Let us now scrutinize the 

evidence on record for arriving at just decision.                

8.                P.W.-1 Akram Bepari has said in his evidence that he does not know 

the informant Ritu Singh. But the accused is known to him. The occurrence took 

place in the year 2015. He heard that a girl had eloped with the accused. 

9.  It is seen that the evidence of PW-1, does not bear much significance. 

 

10.  PW-2, Farid Sikdar, has said in his evidence about knowing the 

accused. Like PW-1, PW-2 also does not know the informant Ritu Singh. The 

occurrence took place nearly 1 and ½ years ago. He got to know that the case was 

lodged against the accused relating to some matter involving a girl named Popi 

Singh. Said Popi Singh died about 7/8 months ago. She died while staying in her 

parental home. He does not know the age of Popi Singh at the time of occurrence. 
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11.  From the aforesaid evidence of PW-2, it is found that the victim Popi 

Singh already died. In his evidence, PW-2 has said nothing incriminating against the 

accused. 

12.  PW-3 Kayesh Sikdar, has said about knowing the accused. He has 

further said in his evidence that he does not know anything about the occurrence 

and that the accused is his cousin. The accused had love affair with a girl named 

Popi Singh. The said girl, came to the house of the accused. Like PW-1 & 2, PW-3 

has also said nothing incriminating against the accused. 

13.  PW-4, ASI Narayan Baruah, who conducted the investigation, has said 

in his evidence regarding investigation of the case. In his cross-examination, he has 

said that the date of birth of the victim was 02-03-1995 and on the date of 

occurrence i.e 18-08-2015, her age was 21 years. 

14.  Here in this case, the prosecution could not examine the informant, 

her husband and the victim girl. The summons issued to the victim girl returned with 

report that she died on 21-03-2018.  Her parent’s i.e the informant and her husband 

could not be examined by the prosecution despite repeated efforts, even after 

issuance of BWA against them. Subsequently summons issued to them returned 

without being served with report that they were not found in the given address and 

that no one could say anything about their present address. 

15.  It is already discussed above that from the evidence of PW-1, 2 and 

3, no incriminating material was found against the accused Farhad Sikdar @ Farhat.   

16.  That being the position, it is found and held that the prosecution has 

failed to bring home the charge framed against the accused.  

17. Order: In the result the accused Farhad Sikder @ Farhat, is acquitted from 

the charge framed against him u/s- 366(A), IPC and set it liberty forthwith. 

 The bail bond shall remain in force for the next six months.   

Given under my hand and seal of the court on this 24th day of  

January, 2022. 

 

                                                                       Addl. Sessions Judge FTC                              

                                                                              Biswanath Chariali. 
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Dictated and corrected by my 

    

  Addl. Sessions Judge FTC                              

     Biswanath Chariali.                                                                                               

 

 

 

Appendix: 

Witnesses examined by the prosecution 

PW-1 Md. Akram Bepari. 

PW-2 Md Farid Sikdar. 

PW-3 Md Kayesh Sikdar. 

PW-4 ASI, Narayan Baruah (I.O). 

 

Documents exhibited by the prosecution 

Ext-1: Ejahar 

Ext-2: Sketch Map. 

Ext-3: Birth Certificate of victim girl. 

Ext-4: Charge-sheet. 

                                                                                                                                                                       

                                                                      Addl. Sessions Judge FTC                              

                                                                              Biswanath Chariali. 

 

 


